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CENTRAL AMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH,ALL AHABAD

Origineal Applic stion No: 1659 of 1994

this oo b or il e T Neydahie g (o0

Shri Bhanu Preatap Singh aged about 41 years
$/0 Sri L.FP.Singh, RAO 145,"B/4 Katju Nagar,
Allahabad. L

Applicant.
By Advocate Shri. B.P.Srivastava

Shri R.K.Fandey

Versus

Union of India & Ors, : Respondents.
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Heard Shri B.P.Srivastava, learned ccunsel

for the applient on admissicn,
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Fa This application has been fildfor guashing

the order dated 21+10.1994 ghereby the applicant has

been transferred from the office of the Temporary Oivision-

Magh Mela P.W.D. 'Allahabad to the office of Executive

Engineer Flood:Works Division Allahebad,., Shri B.P.%rivastm
' : . Sb g

learned counsel for the appliemnt has assailed the %a:j%??

order of transfer on the ground of malafide. 1In suppo?t‘

of 'his contention, he stated that the applient has been

transferred twice within a'period of 4 months. He was

earlier transForrPd:Frcm Mirzapur to Allahabad and

the reaf ter, by the imcugned order; he: has been transferred

from the ﬁFFice.cF the Témporary Division~I Magh Mela

to the office of the Executive Bngineer Flood Works

Divisien. This, by-itself, according tp him,was an

.
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ovidence of malafide, The first transfer from
Mirzapur to Allahabad, it is admitted, was made on
the request-of the applicant himself, The seconrd
transfer which is impugned in this application, %
infact, cennct be &ueRed as transfer in ' the striet sense
of the term because the applicant has been moved foom
one office to the another office in the same toun. This
being so, 1 am satisfied that neither malafide can be

inferred from this transfer. nor any right of the applicant

e A 94\4,(_-.(‘ 6—
Lhzvc been  violated., That being.soc, 1 find. no merit

in this application and the same is dismissed in

limines.
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